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G. Murali ‘ e .« Applicant.
Vs

1. The Director,
Defence Metallurgical Research
Labecratory, P.0O:Kanchanbagh,
Hyderabad-~50C 258. :

2. The Government of Ihdia,
Min. of Defence, Research and
Levelopment Organisaticn,
New Belhi
represented by its Secretary. .« Respondent

|

Mr.G.,Vidyasagar

Counsel for the applicant

Counsel for the respondents ¢ Mr.N,R.DEVARAJ, Sr.CGSC.
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THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
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Heard Mr.G,Vidyasagar, learned counsel for the

i
OFTER

applicant and Yr.Satyanarayana for Mr.N.R.Devaraj, learned

counsel for the respondents.

2. The applicent in this OA is the son of cne Late

Sri G.Sreeramulu,He died while he was working as 4 Junior
Scientific Assistant Grade-II in D.M.,R.L. on 3-4-75, 7The
applicant states that he was only é years old at the time

of his fatherbdeath. Immediately zfter he attained majority
he applied for compassionate ground appointment. The case

of the applicant for compassionate ground appointment was sent
to the R&D Headquarterg,Med Delhi and the R&D Headgquarters 1
re jected his case by the impugned order No.DMRL/E/B/COMP/094

in the impugned order
dated 20-02-97 (Annexure-V}. The reason given/is extracted

below:-

"The case of Shri G MURALI (scn cof late Shri G.
Sreeramulu, JSA II) for his emplovment on compassionate
grounds has been examined. It is seen from the information
furnished by the family that the family has Leen managing
some how for the last 18 years. As such thegcase is not covere

under the existing instructions issued by the government."

3. This OA is filed challenging the impugned order and for

a consequential direction to approint him amd—fpx—prayving for a

eeaseq&eﬂtﬁﬁ}—ééﬁeet&ep—%e—appe*né—him:under the respondents
orgarisation.‘%““ﬁq c’”ﬁ“*%”vuiki Z}MAF

4. The learnegd counsel for the applicant was asked whether

applicant's

2mxzw1fg applied feor the compassionate ground appointment 1f she
in>

waS/néed for a financial assistanftat the time of death of her

nugkand,

The learned counsel feor the applicant submitted that she
SN

is/wneducated lady and she did nct'applyzg However he further stat

her son asked for compassionate ground appointment(whc was ther

two years old) when he attained majority. The family survived till

now, 22 years zfter the deagth of the earning member,

inat This itself

goes to prov

elat the time of the death of the employee there were n
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financial need to providekompassionate ground appointment. Even
rresuming that there were mmy need the wife of the deceased shouldLﬁ
have asked for compaSSAOnate ground appointment for her. &She did 1
not do that even. After a lapse of 22 years the son approaches
this Tribunal for a direction to the respondents to appoint him
on compassionate ground appointment. This is s only 5 misuse
of prévilage given to the deceased employee. I am £fully convinced
that this case is a belated one and is not worth consideraticn.
I fully agree [ﬁiEEr the raasons given by the respondents in the

impugned order for rejection of the request ofi ccempassionate

ground appointment.

5. In the result, the OA is dismissed for want of merits

at the admission stage itself. No costs,
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(R. RANGARAJAN)

MEMEER (ADMN. )
Dated : The 24th_April 1997, ﬂm@/
TDictated irn the Open Court) SIS i
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Copy to:

13 The Biractor, Defence Metallurgical Rasearch Laboratory,
P.0.Kanchanbagh, Hyderabad;

2} The Sacretary,'ﬂin: of Dsfancs, Rasearch: and Development
Organisation, New Delhiy -

37 One copy te Mr.G.vidyadagar, Adnucate,CAT,Hydarabadﬁ

4% One c opy tu"mr?N:R.Deuraj, Sr.CGSC!CHT,HydBrabadﬁ

53 One copy to D?Rj(ﬂ), CAT ,Hyderabad.

6. One duplicate copys

YLKR | - ' g

n ——— e




TYPZD 3y CHICKZD BY -
COMPARED BY «A2RLVED ABY
IN THE CENTRAL . OMIJISTRATIVS TRIBUNAL
HYDZRA 83D BENCH HY2Z30840
THE HOM'BLE SHRI R.R-IS.2.34% : M(A)
AND.
THE HO4' aLE 331201 P RAESHUA R
\ M)
1
0ATZ0: QQL([tJ/Y:l~
R
ORJZR/JUDGIMENT , .
RVA/C.A/MB L Ka., : =

ﬁ.a‘wﬁf '((:}er}?;}“w

DTITT‘D INTZRIMN DIRICTICNS ISJULD

0I5 ¢ID o JITH Jza;fTIUua
DISMISEID o

DIJIIJS D ~.3 ULTHJ.\JH
CROZRNY/REDCCT T

NC 0DIN A3 TO 00575 |

YLKR i LI COURT
g §
WW"{?W&?&;&&‘ b

o PR

S Ceatral Administrdd E‘;

nwﬂlhwﬁm - |

19 MY 997 @'M

AR rmw?lt J
a‘rgah AAD BENCE -

L T

i e O





